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" I urge upon the Government of India
to set up a Development Conimission
Jfor .the alround development and
prqress of the eastern districts.

(\-) Nned to Start Second Clmmel
. from Kodsi-Kaual from Kodai-
Kanal . T.V. relay station

[Engﬁsh]

SHRI R. RAMASWAMY (Peri- -
The TV Relay station in -

yakullam) :

" Kodoikanal does not have the facility
" for relaying second channel program-
mes, The telay station caters to nearly
three crores of people. Indeed the
second channel programmes are more
‘educative, informative and enlighten-
ing. The TV realy station is :at an
altitade of 6000 feet above sea level.
Theiefote, the instaliation of equip-
ment for telecasting second channe!
programmes from the Kodaikano!
. relay station will not prove costly and
ineffective. I request the Central
Government to consider my request
‘favourably and do the needful.

‘(vl). Need to resettle #he persons dls-
placed dee to seiting wp of

KUMARI FRIDA - TOBNO
(Sundargarh) : Sir I would like to

raise this matter under Rule -377.
T Sixty two tibdks were displaced

were acquired for the establishmant
of Rourkela Steel Plant. The plant
could hardly use seven thousand acres
or0f +dand: s Remaining tweive -thogsand
m of jand-are lying upusilieed.: T
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The Goverament w‘hilc #ﬂm

“Jands had committed to resctlie thie
" displaced persons. But, they have becn

thrown out in places like ' Assgson,
Usree, Lachhda, Jhizpane, Jadda etc.
and after 36 years of being displaced
they have been denied basic facilities
such as road, school, medical seTvice,
electrification, drinking water, ete.

The then Steel Ministes in 1975,

had promised to provide jobs to at
" least one person from each Zaxmily.

Sir, many displaced people with dis-
placed certificates in their hands have
crossed the age of 40 years and are
stil waiting for a job in Rourkela
Steel Plant. The Government of Orissa
now have stopped issuing displaced
certificate to the dependents of these
displaced families. The irony is that

‘the displaced certificate holdeérs have

become over-aged and the yowagaters
dre being denied dispiaced certifiénte,
‘1 request the Governsent mﬂidmn
asohmonofmapwbhm :
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THE CONSTITUTION (SCHE-

DULED TR&BES) QRDER . (SE-
COND AMENDMENT) BILL

#hd ‘more ‘than 19008 actes of land [E“’m'] "

MR. CHAIRMAN mm
Wlllnowukenpﬂiemtm-

~ness, Ttem No. T e

- AN HOR. m km

& o
.._1 .,._



